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CENTRAL ADMINISTRATIVE TRIBUNAL^ 3ABALPUR BENCH, 3ABALPUR
Original ApplicatUn N«. 79 mf 2QQ4

Oabalpur, this the 29th day of January, 2004,

Hon'bla Mr. G.Shanthappa, Judicial flainbar

Shri K.C. Venkatashyar Rao s/a Shri
K.A.V. Chalpatirao, agad about 5J
yoars, Ex-Mail Guard, Jabalpur,
R/o 2189, Bharat Colany, Ratan
Nagar Road, Jabalpur, APPLICANT

(By Advocata - Shri S.A. Dharmadhikari)

VERSUS

1. Tha Ganaral Manager,
Uaat Central Railways,
Jabalpur.

2. Tha Oi\/isional Railway
Manager, UCR, Jabalpur,

3. The Chief Medical Officer
Railway Hospital, Jabalpur RESPONDENTS

(By Advocate - Shri H.B. Shrivastavaj|

ORDER (ORAL)

The above OA filed seeking o direction

to the respondents to fflaka payment of the medical

raimbursemont amount forthwith.

2. The brief facts of the case are that tha

applicant had suffered stroke of brain haemorrhage en

10.1.2001. Immediately ha was admitted to Annant

Hospital, Jabalpur which is the nearest hospital from

his residence. Thereafter immediately hie brother infbrmed
his

about/illness on the same day, i.e. 10.1.2001 ta the

Divisional Railway Manager, Jabalpur. Subsequently ha
Corrt\'.A^u«J. "to

his treatment in tha same haspital. For that he

had submitted the medical reimbersmant bill to the

respondents duly authorised by the Chief Medical Officer

Railways Medical Hospital Jabalpur. The applicant had
claim

submitted his medical/bill along with certificate

issued by the Railway Dr. forjsum of Rs. 1,36,306/-
T•he said claim was submitted on 8.3.01. On 19,4.01
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th« D.R.M.(p) Central Railway has forwardad the medical

claim to CWO. Subsequently nothing has happened.

Thereafter, the applicant has submitted his reprasantation
dated 11.9,03(Annexura-A-10), The respondents have not

taken any decision, neither rejection nor sanction of

claim. Hence, ho has approached this Tribunalo

3. Heard the learned counsel for the applicant.

4. The medical claim submitted by the applicant is

pending with the respondents since 8.3.01. To meet the ends

of justice it is just end necessary te dispose of this OA,

with a direction te the respondents to consider the

medical reinbursement claim of the applicant in accordance

with Rules. Since,the claim is pending for long time, I

direct the respondents to take a decision, whether the

applicant is entitled for medical reimbursomant claim

or not ? The said decision has^e taken in accordance
with rules within a period of 2 months from the date of

receipt o^cepy of this order. If the applicant is entitled

for medical reimbursement claim, the respondents are directed

to sanction the amount and pay te the applicant witlv>7l5

days thereafter. The OA is diposed of with aforesaid

terms.

( Shanthappa)
Judicial flembar
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